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    IN THE HIGH COURT OF KARNATAKA AT BENGALURU 

 
DATED THIS THE 17TH DAY OF OCTOBER, 2022 

 
BEFORE 

 
THE HON'BLE MR. JUSTICE M. NAGAPRASANNA 

 
CRIMINAL PETITION No.8502 OF 2022 

 
BETWEEN: 

 

MOHAMMAD SHARIFF @ FAHIM HAJI 

S/O AGDUL AZEEZ, 
AGED ABOUT 45 YEARS, 

R/AT NEAR KARODA, UDYAVARA, 
MANJESHWARA, KASARAGOD DISTRICT, 
KERALA DISTRICT – 671 323. 

 

... PETITIONER 

(BY SRI SANDESH J.CHOUTA, SR.ADVOCATE A/W 
      SRI LETHIF B., ADVOCATE) 

 
AND: 

 
1. THE STATE OF KARNATAKA 

BY MANGALURU WOMEN POLICE STATION, 
D.K.DISTRICT, REP. BY THE S.P.P., 

HIGH COURT BUILDING, 
BENGALURU – 560 001. 

 

2. XXXXXX 
D/O XXXXXX, 
AGED ABOUT 17 YEARS, 
R/AT ADIMARU VILLAGE, 

JANAPURA POST, 
MOODIGERE TALUK, 
CHIKMAGALURU DISTRICT 
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PRESENTLY RESIDING AT  

NEAR HONJUR CHURCH, 
ARKULA, FARANGIPETE, 

MANGALURU TALUK, 
D.K.DISTRICT – 574 143. 

       ... RESPONDENTS 
 

(BY SRI V.S.HEGDE, SPP-II A/W 
      SMT.K.P.YASHODHA, HCGP FOR R1; 

      SRI S.RAJASHEKAR, ADVOCATE FOR R2) 
     

 

THIS CRIMINAL PETITION IS FILED UNDER SECTION 482 OF 

CR.P.C., PRAYING TO QUASH THE ENTIRE PROCEEDINGS IN 
SPL.C.NO.108/2022 (CR.NO.12/2022 OF MANGALORE WOMEN 

P.S.,) FOR THE OFFENCE P/U/S 120B, 354A, 354C, 363, 366A, 
370A, 374(4), 376, 109, 506 R/W 34 OF IPC AND SEC.4, 12, 14, 
17, 18 OF POCSO ACT AND SEC.3, 4, 58 OF ITP ACT AND 

SEC.67(B) OF I.T ACT PENDING ON THE FILE ADDL. DISTRICT AND 
SESSIONS JUDGE, FTSC-II (POCSO) D.K., MANGALORE. 

 
 

THIS CRIMINAL PETITION HAVING BEEN HEARD AND 
RESERVED FOR ORDERS ON 28.09.2022, COMING ON FOR 

PRONOUNCEMENT THIS DAY, THE COURT MADE THE FOLLOWING:- 

 

ORDER 
 

 

 The petitioner is before this Court calling in question 

registration of crime in Crime No.12 of 2022 for offences punishable 

under Sections 363, 376, 506, 109 r/w 34 of the IPC and Sections 

4, 6 and 17 of the Protection of Children from Sexual Offences Act, 

2012 (‘POCSO Act’ for short) pending in Special Case No.108 of 
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2022 before the Additional District & Sessions Judge, FTSC-II 

(POCSO), Mangalore.  

 

 2. Heard Sri Sandesh J.Chouta, learned senior counsel 

appearing for the petitioner/accused No.7, Sri V.S.Hegde, learned 

Special Public Prosecutor-II appearing for respondent No.1 and Sri 

S.Rajashekar, learned counsel appearing for respondent No.2/ 

complainant.  

 
 3. Sans details, facts in brief, as borne out from the 

pleadings, are as follows: 

 A complaint comes to be registered by the 2nd respondent on 

07-02-2022 alleging that the complainant is residing along with her 

aunt and uncle and on 03-02-2022 the complainant had met with 

sexual harassment from one Shameena and others and filed the 

complaint.  The complaint initially did not disclose the names of 

persons who were involved in the alleged sexual harassment. It was 

alleged that the complainant came to know one Suzaina and 

through her she came to know Shameena who was residing in 

S.M.R. Apartment at Nandigudde, Mangalore. She has taken her to 

a flat on 12-11-2021 and on the said date an unknown person by 
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name Mr. Fahim Haji @ Mohammed Sharif get himself introduced 

through the said Shameena and the said Shameena/accused No.1 

forcibly sent her to a bedroom to indulge in sexual activity and the 

complaint narrates that if the complainant did not oblige for sexual 

activity, she would be finished.  Later, the complainant again 

narrates that accused No.1 had threatened her that if she discloses 

the incident to anyone else, she would face dire consequences. It 

was further alleged that one Shariff also harassed the complainant 

sexually and the said customer was sent by one Sana and she can 

identify the person if she sees him in the future.   

 

4.  Based on this complaint, a FIR comes to be registered in 

Crime No.12 of 2022 for the offences aforementioned. At the time 

of investigation, the Police arrested the petitioner by filing a remand 

application who revealed that he comes to know the complainant 

from one Shameena and had sexual intercourse with the 

complainant with the introduction through one Sana @ Asma who is 

now arrayed as accused No.2.  The petitioner was remanded to 

judicial custody and after investigation, a charge sheet comes to be 

filed against the petitioner and others.  The petitioner is arrayed as 
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accused No.7 in the charge sheet. It is these proceedings that have 

driven the petitioner to this Court in the subject petition. 

 

 5. The learned senior counsel Sri Sandesh J. Chouta, 

appearing for the petitioner would seek to contend that the 

petitioner was only a customer who was introduced by accused 

No.1 and being a customer who has indulged in alleged sexual 

intercourse with the complainant, a minor cannot be proceeded 

against, as it is the consistent view of this Court while interfering 

under the Immoral Traffic (Prevention) Act, 1956 to absolve the 

customer from the allegation under the POCSO Act. Here again the 

petitioner is on the same footing as he was a customer.  Therefore, 

no offence can be laid against him either for the offence of rape or 

even under the POCSO Act.  

 

5.1.  He would submit that the complainant goes on 

identifying people with whom the alleged sexual intercourse 

happened and goes on registering complaints against them. 

Therefore, it is an abuse of the process of law, as separate crimes 

are being registered against every accused who had indulged in 
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such sexual intercourse.  Though all the accused can be under one 

FIR and one charge sheet, deliberately multiple FIRs and charge 

sheets are being laid in the case of this nature and would seek 

quashment of proceedings.  

 

 6. Learned Special Public Prosecutor-II would refute the 

submissions to contend that accused No.1, despite the complainant 

being less than 18 years, has forced her to have sexual intercourse 

with several men not at once but at different intervals. One such 

instance is that of the petitioner. The victim/complainant narrates 

the incidents all that have happened. Based on the said complaint 

separate crimes have been registered against those individuals who 

are part of such incidents.  The contention of the learned senior 

counsel that multiple FIRs are registered on one incident is without 

any substance and, therefore, submits that in such cases no pardon 

should be shown to any one of the accused, as they have indulged 

in sexual intercourse with a minor even after looking at the college 

uniform that the complainant was wearing. Therefore, it becomes a 

matter of trial for the petitioner to come out clean.   
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7. The learned counsel representing the complainant 

Sri.S.Rajashekar would also toe the lines of the State and contend 

that accused No.1 has used the victim for sexual favours of several 

men and it is the courage of the victim to come out and register the 

complaint which has resulted in registration of crimes on every men 

who had indulged in such sexual intercourse and seeks dismissal of 

the petition.  

 

 8. I have given my anxious consideration to the submissions 

made by the respective learned counsel and perused the material 

on record. 

 

 9. The afore-narrated link in the chain of events is not in 

dispute.  A crime comes to be registered on 03-02-2022 in Crime 

No.8 of 2022 for offences punishable under Sections 363, 354A, 

376, 506 r/w 34 of the IPC, Sections 4 and 6 of the POCSO Act and 

Sections 3, 4, 5 and 8 of the Immoral Traffic (Prevention) Act, 1956 

against several accused, three of whom were known and two of 

whom were unknown.  The allegation in the complaint was that the 

complainant who was a college student was being used and put into 

the business of prostitution. The victim escaped the clutches of the 
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persons who were holding her and registered the complaint.  Later 

another complaint comes to be registered on 07-02-2022 

identifying a few others who have indulged in sexual intercourse 

with the victim. This complaint dated 07-02-2022 lodged becomes 

subject matter of four FIRs viz., 12 of 2022, 13 of 2022, 14 of 2022 

and 15 of 2022 among others.  In all these crimes so registered, 

the petitioner again was not one of those accused.  

 

10.  The complainant gives her further statement in which she 

identifies that one more person had intercourse with her who was 

the petitioner.  It is then on his arrest a remand application was 

filed seeking judicial custody of the petitioner arraigning him as 

accused No.3 in Crime No.12 of 2022. After conduct of 

investigation, the police have filed charge sheet in Crime No.12 of 

2022 in which the petitioner comes to be arrested and is made 

accused No.7 in the charge sheet. Several crimes so registered on 

07-02-2022 do not concern the petitioner. It is for any other person 

to contend that there have been multiple FIRs registered. But, 

against the petitioner, the crime is registered only in Crime No.12 

of 2022.  The Police who have filed a charge sheet narrate in 
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Special Case No.108 of 2022 bringing out horrendous offences 

alleged to have been committed by the petitioner along with others.  

Column No.17 of the charge sheet reads as follows: 

 “ಈ �ೋ�ಾ
ೋಪ�ಾ ಪತ�ದ ಅಂಕಣ ನಂಬ�: 12 ರ�� �ಾ��ದ ಆ
ೋ�ತರ �ರುದ! ಇರುವ 

ಆ
ೋಪ ಏ%ೆಂದ
ೆ, ಪ�ಕರಣದ 1%ೇ ಆ
ೋ� ಶ'ೕ%ಾಳ ಮಗ ಮಹಮ,- ಸ/ಾ0 ಎಂ2ಾತನು 
3ಾನ�ಕ �ಾ45ೆ4ಂದ ಬಳಲು78ದ9ವನನು: 2020%ೇ ಇಸ�ಯ�� ಮಂಗಳ<=ನ ಕಂಕ%ಾ> /ಾದ? 

ಮುಲ�@A ಆಸBCೆ�Dೆ ಕ
ೆದು�ೊಂಡು FೋG HICೆJ �ೊ>ಸುವ ಸಮಯ 4%ೇ ಅ
ೋ� ಐಸಮ, @ ಖ7ಜ 

ಎಂಬವರ ಪ=ಚಯOಾG ಮಂಗಳ<ರು ನಗರದ ನಂPಗುQೆR, ಎಂಬ��ರುವ ಎ@ ಎS ಆ? Oೆ@T DೇU 

�Vಾನ ಅWಾUA Xಂಟ: /ಾ�U ನಂಬ?: 106 %ೇದ�� ಅಕ�ಮOಾG OೇZಾ[Oಾ\�ೆ 3ಾಡು78ದು9, ಆ 
ಸಮಯ 1ಮತು8 4 %ೇ ಆ
ೋ�ಗ]Dೆ �ೇರಳ 
ಾಜ[ದ ಉಪBಳ 2ಾVಾ=ನ Wೆ_ವ]�ೆ `Oಾ� 2%ೇ 
ಆ
ೋ� ಅಬೂಬಕa? �P9ೕb ರವರ ಪ=ಚಯOಾG ಆ ನಂತರ 4%ೇ ಆ
ೋ�ಯು 5%ೇ ಆ
ೋ� 

c�ೕಮ7 
ೆಹಮ0 ಮತು8 6%ೇ ಆ
ೋ� ಉಮ,? ಕುಂಞ ರವರನು: 1%ೇ ಆ
ೋ�Dೆ ಪ=ಚಯ 

3ಾ>�ೊಟುT, OೇZಾ[Oಾ\�ೆ 3ಾಡು78ದು9, ಆ ಸಮಯದ��, 1%ೇ ಆ
ೋ�ಯು 3%ೇ ಆ
ೋ� ಸ%ಾಳ 

ಪ=ಚಯ 3ಾ>�ೊಂಡು OೇZಾ[Oಾ\�ೆ ನQೆಸು78ದು9, ಆ ಸಮಯದ��, 1%ೇ ಆ
ೋ�Cೆಯ 

OೇZಾ[Oಾ\�ೆ ಬರುವ G
ಾIVಾದ ಆ
ೋ� 7 ಮಹಮ,- ಶ=ೕe Wೆ_f3ಾ Fಾg ಎಂ2ಾತನ 

ಪ=ಚಯOಾGರುತ8�ೆ, 
 

ಪ�ಕರಣದ ಆ
ೋ�ಗhಾದ - A1-ಶ'ೕನ, A2- ಅಬೂಬಕa? �P!b, A3-ಆiಾ, @ ಸನ A4-

ಐಸಮ,, A5-
ೆಹಮ0, A6- ಉಮ,? ಕುಂಞ ರವರುಗಳj iೇ=�ೊಂಡು 2020 %ೇ iಾ�`ಂದ A1 

ಮತು8 A2 ರವರು Oಾಸ�ದ9 ಮಂಗಳ<ರು ನಗರ ನಂPಗುQ Rೆ, ಎಂಬ��ರುವ ಎ@.ಎS ಆ? Oೆ@T DೇU 

�Vಾನ ಅWಾUA XಂU ನ /ಾ�U ನಂಬ?: 106 %ೇದ�� ಅಕ�ಮOಾG ಹಣ ಗ]�ೆ 3ಾಡುವ ಸ3ಾನ 

ಉ� 9ೇಶPಂದ ಹುಡುGಯರನು: Fಾಗೂ ಮfhೆಯರನು: ಕ
ೆದು�ೊಂಡು ಬಂದು ಅಕ�ಮOಾG 2ೆಂಗಳ<ರು, 
�ೇರಳ 
ಾಜ[ದ kಾಗಗ]ಂದ OೇZಾ[Oಾ\�ೆ ಬDೆl ಹುಡುGಯರನು: ಕ
ೆದು �ೊಂಡು ಬಂದು OೇZಾ[Oಾ\�ೆ 
ವ[ವFಾರವನು: 3ಾ>�ೊಂ>ರುCಾ8
ೆ, 

 

ಆ ಬ]ಕ ಇನೂ: ಐZಾ
ಾ'VಾG OೇZಾ[Oಾ\�ೆ 3ಾ> FೆHmನ ಹಣ ಗ]ಸುವ ಬDೆl 
ಆ
ೋ�ಗಳj 3ಾತುಕCೆ ನQೆ� ಸಂಚು ರೂ���ೊಂಡು ಮೂರು 2ೆn ರೂಂ ಇರುವ ಮಂಗಳ<ರು 
ನಂPಗುQೆRಯ ಎ@.ಎಂ.ಆ? Oೆ@T DೇU, �Vಾನ 
ೆ�Qೆ`J ಅWಾUA Xಂ\ನ 4%ೇ ಮಹ>ಯ /ಾ�U 

ನಂಬ� 402 %ೇಯದನು: ಅದರ 3ಾ�ೕಕ
ಾದ ಎ@ .ಎಂ. ರcೕ- ರವರ��, ಆ
ೋ�-2 %ೇ ಅಬೂಬಕa? 

�P9ೕb ನ Fೆಸ=ನ�� ಎG�XಂU 3ಾ> 2ಾ>DೆDೆ Dೊತು8ಪ>��ೊಂಡು P%ಾಂಕ             02-01-

2021 =ಂದ Wಾ�U ನಂಬ� 402 %ೇ ಮ%ೆಯ�� 1 =ಂದ 6 %ೇ ಆ
ೋ�ಗಳj iೇ= ಅWಾ�ಪ8 ವಯ�Jನ ಸಣo 
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ವಯ�Jನ ಹುಡುGಯರನು: ಕ
ೆದು�ೊಂಡು ಬಂದು �p7ವಂತ G
ಾIಗ]Dೆ ಒದG� ಹಣ 3ಾಡುವ ಬDೆl 
3ಾತುಕCೆ ನQೆ�ದು9, ಅಲ��ೇ ಶ'ೕCಾಳ r2ೈt Dೆ 2ೇ
ೆ 2ೇ
ೆ ಯುವ7ಯ uೕvೋ ಕಳjf� 

OೇZಾ[Oಾ\�ೆ 3ಾಡುವ ಬD lೆ ಸಂಚು 3ಾ>�ೊಂ>ರುCಾ8
ೆ. ಅಲ�� 9ೆ wಾ iಾ-1 ಮತು8 2%ೇಯವರು 
Oಾಸ�ದ9 ಮ%ೆಯ��, ��, ಅಳವ>� Oೇಶ[Oಾ\�ೆDೆ ಬರುವ ಹುಡುGಯರ ಮತು8 Dಾ�ಹಕರ 

�>ೕxೕವನು: 
ೆ�ಾnA 3ಾ> ಅವ=Dೆ 2ೆದ=ಸುವ ಬD lೆ, ಇಟುT �ೊಂ>ರುCಾ8
ೆ, 
 

ಆ
ೋ�-3%ೇ: c�ೕಮ7 ಅiಾ, @, ಸ%ಾ ಎಂಬವರು ಆ
ೋ�-6%ೇ ಉಮ,? ಕುಂಞ 

ಮುzಾಂತರ ಆ
ೋ�-1%ೇ ಶ'ೕ%ಾಳ ಮ%ೆDೆ ಬಂದು OೇZಾ[Oಾ\�ೆ 3ಾ>�ೊಂ>ದ9ರು. ಆ
ೋ� 6 

%ೇ rಹಮ,- ಕುಂಞ ಮತು8 ಆ
ೋ�- 5 %ೇ c�ೕಮ7 
ೆಹಮ0 iೇ= ಮಂಗಳ<ರು ಬಲ,ಠದ ಸರ�ಾ= 

ಮfhೆಯರ ಪದ� ಪ|ವA �ಾ5ೇgನ ಒಂದ%ೇ �.ಯು.� ��ಾ[~AVಾದ ಅWಾ�ಪ8 ವಯ�Jನ wಾiಾ -

2%ೇ ಸು�ೈ%ಾ ಎಂ2ಾ�ೆಯನು: 2021%ೇ iೆWೆTಂಬ? 7ಂಗ]ನ��, ಪ=ಚಯ 3ಾ>�ೊಂಡು ಅವಳ 

ಬಡತನದ f%ೆ:5ೆಯ ಬDೆl 7]ದು ಆ�ೆDೆ ಹಣ �ೊಟುT OೇZಾ[Oಾ\�ೆDೆ ಬಳ��ೊಳj�ವ  ಬD lೆ ಸಂಚು 3ಾ> 

ಆ ಸಂHನಂCೆ ಆ
ೋ�-5%ೇ 
ೆಹಮ0 ಮತು8 ಅ
ೋ�-6 %ೇ, ಉಮ,? ಕುಂಞ ರವರು iೇ= wಾiಾ 

2%ೇ ಸು�ೈ%ಾಳನು:, 1, 2, 3%ೇ ಆ
ೋ�ಗ]Dೆ ಪ=ಚಯ 3ಾ>� �ೊಟT, ನಂತರ 1 =ಂದ 6%ೇ 

ಆ
ೋ�ಗಳj iೇ= ಸು�ೈ%ಾಳ��, ಮ%ೆಯ�� ಬಡತನ ಇರುವ�ದ=ಂದ ಒh �ೆಯ ಹಣ ಸಂWಾದ%ೆ 
3ಾಡುವ �ೆಲಸ �ೊ>ಸುವ��ಾG 7]� ಪ�ಸ5ಾ4�, 1, 2, ಮತು8 3 %ೇ ಆ
ೋ�ಗಳj iೇ= iೆWೆTಂಬ? 

7ಂಗಳ�� ಸು�ೈ%ಾಳನು: ಮಂಗಳ<=ನ �ೕರಂ 3ಾt, kಾರ0 3ಾt,  �\ iೆಂಟ? 3ಾt ಗ]Dೆ 
2%ೇ ಆ
ೋ�ಯ �ಾರು ನಂಬ� �ೆಎt-14- ಎ -6969 %ೇ 3ಾರು7 ಎ\Aಗ �ಾ=ನ�� ಕ
ೆದು�ೊಂಡು 
FೋG ಸುCಾ8>��ೊಂಡು ಅಲ��ೇ 1 =ಂದ 6 %ೇ ಆ
ೋ�ಗಳj ಸು�ೈ%ಾಳ��, %ಾವ� Fೇ]ದಂCೆ 
ಗಂಡಸ
ೊಂPDೆ ಮಲGದ
ೆ ಒh �ೆಯ ಹಣ ಸಂWಾದ%ೆ 3ಾಡಬಹುದು ಎಂದು Fೇ] ಪ�ಸ5ಾ4� ಆ�ೆDೆ 
1%ೇ ಆ
ೋ� ಶ'ೕ%ಾಳj 2021 %ೇ iೆWೆTಂಬ? 7ಂಗ]ನ��, ರೂ. 20,000/- ರೂWಾ4 `ೕ> 

OೇZಾ[Oಾ\�ೆDೆ ಸಹಕ=ಸುವಂCೆ ಒCಾ8ಯಪ>�ರುCಾ8
ೆ, 
 

ನಂತರ ಆ
ೋ�ಗhಾದ 1 =ಂದ 6 %ೇ ಆ
ೋ�ಗಳj iೇ= ಅWಾ�ಪ8 ವಯ�Jನ wಾiಾ -2%ೇ 
ಸು�ೈ%ಾಳನು: OೇZಾ[Oಾ\�ೆDೆ ಕ
ೆ ತರಲು 7ೕ3ಾA`��ೊಂಡು 1 =ಂದ 3 %ೇ ಆ
ೋ�ಗಳj, 
ಸು�ೈ%ಾಳ ಮ%ೆDೆ FೋG wಾiಾ 2%ೇ ಸು�ೈ%ಾಳನು: 2%ೇ ಆ
ೋ�ಯ ಮಗ ಎ\Aಗ �ಾ=ನ�� 
ಕ
ೆದು�ೊಂಡು ಬಂದು wಾiಾ 2%ೇ ಸು�ೈ%ಾಳನು: 2021 %ೇ iಾ�ನ ಅ�ೊTೕಬ? 7ಂಗಳ�,, 15 

Pನಗಳ �ಾಲ 1%ೇ ಆ
ೋ�Cೆ ಶ'ೕ%ಾಳ ಮ%ೆಯ�� ಇ=��ೊಂಡು ಆ
ೋ�ಗಳj ಹಲOಾರು 
ಗಂಡಸ=ಂದ ಹಣ ಪQೆದು ಸು�ೈ%ಾಳನು: OೇZಾ[Oಾ\�ೆDೆ ಬಳ��ೊಂ>ರುCಾ8
ೆ, ನಂತರ ಸು�ೈ%ಾಳ 
Cಾ4ಯ ಸಂಶಯ ಮತು8 ಒCಾ8ಯದ Xೕ
ೆDೆ wಾiಾ 2%ೇ ಸು�ೈ%ಾಳj ಅವಳ ಮ%ೆDೆ FೋGದು9, ಆ 

ಬ]ಕ OಾWಾಸು 1%ೇ ಆ
ೋ�Cೆ ಶ'ೕ%ಾಳj ಸು�ೈ%ಾ]Dೆ r2ೈt �ೕ� ಕ
ೆ 3ಾ> ಸು�ೈ%ಾಳj 
ಶ'ೕ%ಾಳ ಮ%ೆDೆ ಬಂದ �>xೕ �� �ಾ[ಮ
ಾದ�ರುವ��ಾGಯೂ, ಬ
ೆPದ9
ೆ ಆ �>xೕವನು:, 
Oೈರt 3ಾಡುವ��ಾG 2ೆದ=�ರುCಾ8
ೆ, wಾiಾ-2 %ೇ ಸು�ೈ%ಾಳj Fೆದ= 1%ೇ ಆ
ೋ�Cೆಯ ಮ%ೆDೆ 
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ಬಂದ ಸಮಯದ��, 1=ಂದ 3%ೇ ವ
ೆGನ ಆ
ೋ�ಗಳj iೇ=�ೊಂಡು 1%ೇ ಆ
ೋ�Cೆಯ ಮ%ೆಯ��ದು9 
�ೊಂಡು OೇZಾ[Oಾ\�ೆ ನQೆಸುವಂCೆ ಒCಾ84�ದ ಸಮಯದ��, wಾiಾ-2  ಸು�ೈ%ಾಳj ಒಪB�ೇ ಇ�ಾ9ಗ 

ಆ
ೋ�ತರು wಾiಾ-2  ಸು�ೈ%ಾಳ��,, ಅವಳ 2ೇ
ೆ �ಾ@ XೕU ಗಳನು: ಪ=ಚಯ 3ಾ> �ೊಡ2ೇಕು 
ಇಲ�Oಾದ
ೆ 1 %ೇ ಆ
ೋfCೆಯು ಮ%ೆDೆ ಬಂದ �� �>ೕxೕವನು:, Oೈರt 3ಾಡುವ��ಾG 

Fೆದ=�ದ=ಂದ wಾiಾ-2 %ೇ ಸು�ೈ%ಾಳj ಅವಳ �ಾ@ XೕU ಆದ ಬಲ,ಠ ಸರ�ಾ= �ಾ5ೇgನ 

ಒಂದ%ೇ �ಯು�ಯ wಾiಾ-1%ೇ ಆ4�ಾ ಎಂ2ಾ�ೆಯನು: ಆ
ೋ�ಗhಾದ ಶ'ೕನ ಮತು8 ಸ%ಾ 

ರವ=Dೆ WಾಂQೇಶ�ರದ �ೕರಂ 3ಾt ನ�� ಪ=ಚಯ 3ಾ>�ರುCಾ8h .ೆ 

 

1 =ಂದ 3 %ೇ ಆ
ೋ�ಗಳj iೇ= ಅWಾ�ಪ8 ವಯ�Jನ wಾiಾ-2  ಸು�ೈ%ಾಳ��, ಆ�ೆಯು 1%ೇ 

ಆ
ೋ�Cೆಯ ಮ%ೆDೆ ಬಂದ �>xೕವನು: Cೋ=�, Oೈರt 3ಾಡುವ��ಾG Fೆದ=�ದ �ಾರಣ, wಾ-2 

: ಸು�ೈ%ಾಳj P%ಾಂಕ 27-10-2021 ರಂದು ಅWಾ�ಪ8 ವಯ�Jನ wಾiಾ-1 ಕು3ಾ= ಆ4Zಾಳನು:, 1%ೇ 
ಮತು8 2%ೇ ಆ
ೋ�ಗಳj Oಾಸ�ರುವ ಮಂಗಳ<ರು ನಗರ ನಂPಗುQೆRಯ ಎಂಬ��ರುವ ಎ@.ಎಂ.ಆ? 

Oೆ@T DೇU, �Vಾನ ಅWಾUA Xಂಟ: /ಾ�U ನಂಬ? 402 %ೇ ಮ%ೆDೆ ಕ
ೆದು�ೊಂಡು Fೋದ 

ಸಮಯದ��, 3%ೇ ಆ
ೋ�Cೆಯು ಆ�ೆಯ r2ೈt �ೕನ:��ದ9 iೆbJ �>ೕxೕ ಮತು8 ಆc�ೕಲ 
�ೕvೋಗಳನು: wಾiಾ 1 %ೇಯವ=Dೆ Cೋ=� ಆ�ೆಯನು: Oೇಶ[Oಾ\�ೆ ನQೆಸುವ ಬDೆl ಉ�ೆ�ೕI� 

G
ಾIಗh<ೆಂPDೆ | ಸಹಕ=ಸುವಂCೆ 7]�ರುCಾ8
ೆ. 
 

1 ಮತು8 3 %ೇ ಆ
ೋ�ಗಳj wಾiಾ -1 %ೇಯವ=Dೆ Oಾಟ� ಮೂಲಕ ಕ
ೆ 3ಾ> 1%ೇ 
ಆ
ೋ�ಯ ಮ%ೆDೆ | OೇZಾ[Oಾ\�ೆDೆ ಬರುವಂCೆ 7]��ಾಗ wಾiಾ-1 ಯವಳj ಬರಲು ಒಪB�ೇ ಇ�ಾ9ಗ 

ಆ
ೋ�ಗಳj 1 %ೇ ಆ
ೋ�Cೆಯ ಮ%ೆDೆ ಬಂದ �>xೕವನು: wಾiಾ-1 %ೇಯವರ ತಂ�ೆ Cಾ4 

ಮತು8 iೆ:ೕfತ=Dೆ ಕಳjfಸುವ��ಾG 2ೆದ=�ದ �ಾರಣ wಾiಾ -1  %ೇಯವಳj ಭಯಪಟುT, 1%ೇ 
ಆ
ೋ� ಶ'ೕ%ಾಳ ಮ%ೆDೆ ಬರುವ��ಾG 7]�ರುCಾ8h .ೆ 

 

1%ೇ ಆ
ೋ� ಶ'ೕ%ಾಳ ಪ=ಚಯದ ಮಂ�ೇಶ�ರ ಉ�ಾ[ವರ `Oಾ�Vಾದ 7%ೇ 
ಆ
ೋ�Vಾದ ಮಹಮ,- ಶ=ೕe @ Wೈfಮ Fಾg ಎಂ2ಾತನು 1%ೇ ಮತು8 4%ೇ ಆ
ೋ�ಗ]Dೆ 
�ೕ� ಮೂಲಕ ಸಂಪIA�, ಸಣ[ ವಯ�Jನ ಹು>Gಯರು ಇದ9
ೆ 7]ಸುವಂCೆ 7]��ಾಗ 1%ೇ ಮತು8 4 

%ೇ ಆ
ೋ�ಗಳj iೇ= 7%ೇ ಆ
ೋ�ಯ��, ಸಣo ವಯ�Jನ | ಹು>G ಇ�ಾh  ೆಅವ]Dೆ ರೂ: 30,000/-

ರೂWಾ4 �ೊಡುವಂCೆ 7]��ಾಗ 7%ೇ ಆ
ೋ� ಮಹಮ,- ಶ=ೕ� @ Wೈfಮ | Fಾg 
ಒ�B�ೊಂಡಂCೆ 1%ೇ ಆ
ೋ�ಯು P%ಾಂಕ: 13-11-2021 ರಂದು 1 %ೇ ಆ
ೋ�Cೆಯ ಮ%ೆVಾದ 

ನಂP ಗುQ Rೆಯ ಎ@. S ಅ? Oೆ@T DೇU �Vಾನ ಅWಾUA XಂU Dೆ ಬರುವಂCೆ 7]�ದಂCೆ 7%ೇ 
ಆ
ೋ�ಯು 1 %ೇ ಆ
ೋ�Cೆ ಮ%ೆDೆ ಬಂದು wಾiಾ-1%ೇಯವ=Dೆ ಸಂkೋಗ ನQೆಸುವ ಬDೆ ಸಂಚು 
ರೂ��ದು9, ಈ ಸಂHನಂCೆ ಆಗ 1%ೇ ಆ
ೋ�ಯು wಾiಾ-1%ೇಯವ=Dೆ �ೕ� 3ಾ> 1%ೇ 
ಆ
ೋ�ಯ ಮ%ೆDೆ ಬರುವಂCೆ 7]�ದು9, ಆಗ wಾiಾ -1%ೇಯವರು ಬರುವ�Pಲ�, ಎಂದು Fೇ]�ಾಗ 1 
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%ೇ ಆ
ೋ�ಯು �� �ಾ[ಮ
ಾದ �>ೕxೕ Oೈರt 3ಾಡುವ��ಾG 7]� 2ೆದ=��ಾಗ wಾiಾ -1 

%ೇಯವರು ಬರುವ��ಾG 7]�ರುCಾ8h .ೆ  ಆಗ 1 ಮತು8 2 %ೇ ಆ
ೋ�ಗಳj P%ಾಂಕ 13-11-2021 

ರಂದು 2%ೇ ಆ
ೋ�Dೆ iೇ=ದ �ಾರು ನಂಬ� �ೆಎt 14-ಎಎ-6969%ೇ ಎ\ADಾ �ಾ=ನ�� FೋG 

ಮಂಗಳ<ರು ನಗರದ ಬಲ,ಠ ಸರ�ಾ= ಮfhೆಯ ಪದ� ಪ|ವA �ಾ5ೇ� ಬ] ಮನ��` ಎಂಬ 

ಆಸBCೆ�ಯ DೇU ಬ] `ಂತು �ೊಂ>ದ9 wಾiಾ 1 %ೇಯವರನು: Vಾ=ಗೂ 7]ಸ�ೇ ಬಲವಂತPಂದ 

�ಾ=ನ�� ಕೂ=� ಕ
ೆದು�ೊಂಡು 1%ೇ ಆ
ೋ� ಶ'ೕ%ಾಳ ಮಂಗಳ<ರು ನಗರದ ನಂPಗುQೆRಯ��ರುವ 

ಎ@.ಎಂ.ಆ?.Oೆ@T DೇU �Vಾನ 
ೆ�Qೆ�J ಅWಾUA Xಂ\ನ 4%ೇ ಮಹ>ಯ /ಾ�U ನಂಬ� 402 

%ೇದ�ೆa ಕ
ೆದು�ೊಂಡು ಬಂದು, ಸP�) ಮ%ೆಯ��ದ9 4 =ಂದ 6 %ೇ ಆ
ೋ�ಗಳj iೇ= wಾiಾ-1 

%ೇಯವರ�, G
ಾIಗh<ೆಂPDೆ ಸಹಕ=�ದ
ೆ ಒh �ೆಯ ಹಣ 3ಾಡಬಹುದು, r2ೈt ಖ=ೕP 

3ಾಡಬಹುದು �ಾ� 3ಾಡಬಹುದು ಎಂದು 7]� ತುಂ2ಾ ಹಣ �ಗುತ8�ೆ, ಚಂದ ಚಂದದ Dೆಳ7ಯರನು: 
ಕೂQಾ ಇ��Dೆ ಕ
ೆದು�ೊಂಡು 2ಾ ಅವ=Dೆ ಕೂQಾ ಹಣ �ೊಡುCೆ8ೕOೆ, ಕ'ಷ� �ೊಡುCೆ8ೕOೆ ಎಂದು Fೇ] 

3 %ೇ ಆ
ೋ�Cೆಯು Fೆದರ2ೇಡ ಒಂದು ಸಲ ರೂ'Dೆ FೋG ಗಂಡ�%ೊಂPDೆ ಮಲGದ
ೆ, iಾI ಅದು 
ಮC 8ೆ ಅkಾ[ಸ ಆG �ಡುತ8�ೆ ಎಂದು Fೇ] 3 %ೇ ಆ
ೋ�Cೆಯು ಅವಳ r2ೈt �ೕ� ನ��ದ iೆbJ 
�>ೕxೕಗಳನು: ಮತು8 ಆc�ೕಲ Hತ�ಗಳನು: wಾiಾ1 %ೇಯವ=Dೆ Cೋ=� 5ೈಂGಕOಾG ಉ�ೆ�ೕI� 

1=ಂದ 6%ೇ ಆ
ೋ�ಗಳj wಾiಾ-1 %ೇಯವ=Dೆ ಹಣ �ೊಡುವ��ಾG ಆiೆ ಹು\T� 1 %ೇ ಆ
ೋ�ಯ 

ಮ%ೆDೆ ಬಂPದ. 7%ೇ ಆ
ೋ�ಯ ಬ] wಾiಾ-1%ೇಯವನು: ಕಳjf�ದ ಸಮಯ 7 %ೇ ಆ
ೋ�ಯು 
1%ೇ ಆ
ೋ�ಯು Oಾಸ�ದ, �Vಾನ 5ೆ�Qೆ`Jಯ 402 %ೇ /ಾ�Uನ Fಾt ನ��ದ9 iೋWಾದ��, 
ಕು]ತು �ೊಂಡು wಾiಾ-1 %ೇಯವರ�� 3ಾತ%ಾ> �ೊಂಡು wಾiಾ1 %ೇಯವರು ಅWಾ�ಪBhೆಂದು 
7]ದೂ ಕೂಡ wಾiಾ-1 %ೇಯವ=Dೆ I@ �ೊಟುT, wಾ�ೊ5ೇU �ೊಟುT ಪ�ಸ5ಾ4� ತ�� f>Pದು9, 
ನಂತರ 1%ೇ ಆ
ೋ�Cೆ 7%ೇ ಆ
ೋ�4ಂದ ರೂ. 30,000/- ಹಣಪQೆದು 7%ೇ ಆ
ೋ�Dೆ ಒಂದು 
�ಾಂQೋS ನು: `ೕ> ರೂS Dೆ FೋಗುವಂCೆ 7]� 7 %ೇ ಆ
ೋ� ರೂS Dೆ Fೋದ ಸಮಯ 

ಆ
ೋ�ಗಳj ಎಲ�ರೂ iೇ= 7%ೇ ಆ
ೋ�xಂPDೆ ಮಲಗುವಂCೆ 7]� wಾiಾ-1 %ೇಯವರು ಒಪB�ೇ 
ಇ�ಾ9ಗ ಆ
ೋ�ಗಳj ಎಲ�ರೂ iೇ= wಾiಾ-1 %ೇಯವರನು: ಬಲವಂತPಂದ 7%ೇ ಆ
ೋ� ಇದ9 ರೂS 

ಕಳjf� 2ಾGಲು FಾIದು9, ಆಗ 7%ೇ ಆ
ೋ�ಯು  ಒಳG`ಂದ Hಲಕ FಾI wಾiಾ-1 %ೇಯವರು 2ೇಡ 

2ೇಡ ಎಂದರೂ ಕೂಡ wಾiಾ 1 %ೇಯವರ \ ಶUA ಮತು8 Wಾ[ಂU  ಮತು8 ಒಳ ಬvೆTಗಳನು: CೆDೆದು, 
7%ೇ ಆ
ೋ�ಯ ಬvೆTಗಳನು: CೆDೆದು 1%ೇ ಆ
ೋ�ತಳj `ೕ>ದ9 �ಾಂQೋS ನು: 7 ಅxೕ�ಯು 
ಆತನ ಗುWಾ8ಂಗ�ೆa, FಾI wಾiಾ 1%ೇಯವರು 2ೇಡ ಎಂದರೂ ಕೂಡ wಾiಾ 1 %ೇಯವರ Xೕ5ೆ ಮಲG 
7%ೇ ಆ
ೋ�ಯ ಗುWಾ8ಂಗವನು: wಾiಾ-1 %ೇಯವರ ಗುWಾ8ಂಗ�ೆa FಾI wಾiಾ-1 %ೇಯವ=Dೆ 
ಬಲವಂತPಂದ ಸಂkೋಗ ನQೆ�ದು9, ಆ ಸಮಯ wಾiಾ-1 %ೇಯವ=Dೆ ಬಹಳ ರಕ8iಾ�ವOಾGದು9, 7%ೇ 
ಆ
ೋ� ಮತು8 1 =ಂದ 6 %ೇ ಆ
ೋ�ಗಳj iೇ= ಈ �wಾರ FೊರಗQೆ 7]�ದ
ೆ gೕವ ಸfತ 

�ಡುವ�Pಲ� ಎಂದು 2ೆದ=�ೆ FಾIರುCಾ8
ೆ.  
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ಅಲ��ೇ 1 =ಂದ 6 %ೇ ವ
ೆGನ ಆ
ೋ�ಗಳj iೇ= wಾiಾ-1 %ೇಯವರನು: OೇZಾ[Oಾ\�ೆDೆ 
ಬಳ��ೊಂಡು zಾದ? ಉhಾ�ಲ, ಸಂP�, ರ�ೕb ಉhಾ�ಲ @ 
ಾgb ಉhಾ�ಲ, �ೈಕಂಬದ ���ಯ� 

ರವ=ಂದ ಹಣ ಪQೆದು wಾiಾ-1 %ೇಯವರನು: ಅವ=Dೆ ಒದG� Oೇಶ[ Oಾ\�ೆDೆ ಬಳ��ೊಂಡು wಾiಾ-1 

%ೇಯವ=Dೆ ಸಂkೋಗ 3ಾ>�ರುCಾ8
ೆ. 
 

1=ಂದ 6 %ೇ ವ
ೆGನ ಆ
ೋ�ಗಳj ಮಂಗಳ<ರು ನಗರದ CvÁÛªÀgÀ ನಂPಗುQೆRಯ�ರುವ 

ಎ@.ಎಂ.ಆ? ಅWಾUA XಂU �Vಾನ 
ೆ�Qೆ`Jಯ /ಾ�U ನಂಬ� 402 ರ�� ಅWಾ�ಪ8 2ಾಲIಯರನು: 
ತ=��ೊಂಡು OೇZಾ[Oಾ\�ೆ 3ಾ>� ಸುಲಭOಾG ಹಣ 3ಾಡುವ ಸ3ಾನ ಉ� 9ೇಶವನು: ಇಟುT�ೊಂಡು 
/ಾ�\ನ��, 3ಾತ%ಾ>�ೊಂಡು ಅಲ��ೇ ಒಬ�=Dೊಬ�ರು ತಮ, r2ೈt �ೕ� ನ��, ಕೃತ[ದ ಬDೆl 
3ಾತ%ಾ>�ೊಂಡು ಪರಸBರ ಸಂಪಕA 3ಾ>�ೊಂಡು ಒಳಸಂಚು ನQೆ�, wಾiಾ 1 ಮತು8 wಾiಾ 2 

ರವರನು: ಸಂkೋಗದ ಉ� 9ೇಶ�ಾG ಆ
ೋ� 2 %ೇಯವನ �ೆ.ಎt. 14.ಎ.ಎ, 6969 %ೇ ಎ\ADಾ 

�ಾ=ನ�� wಾiಾ 1 ಮತು8 2 ರವರ ಮ%ೆಯವ=Dೆ Dೊ78ಲ�ೇ ಅಪಹ=��ೊಂಡು ತಮ, ಗು5ಾಮನ%ಾ:G 

3ಾ>�ೊಂಡು ಅWಾ�ಪ8 ಹುಡುG, wಾiಾ 1%ೇಯವಳನು: G
ಾIಗ]Dೆ OೇZಾOಾ\�ೆDೆ ಒದG�, 5ೈಂGಕ 

Iರುಕುಳ `ೕ>, ಅCಾ[wಾರ ಎಸಗುವಂCೆ 3ಾ>ದು9ದಲ�ೇ, 1 =ಂದ 6 %ೇವ
ೆGನ ಆ
ೋ�ಗಳj wಾiಾ 

1%ೇಯವಳನು:, OೇZಾ[Oಾ\�ೆ ನQೆಸುವಂCೆ ದುಷ�ರ�ೆ `ೕ>, gೕವ 2ೆದ=�ೆ FಾIದು9, 1 =ಂದ 6 

%ೇವ
ೆGನ ಆ
ೋ�ಗಳj ದುಷ�ರ�ೆ ಮತು8 ಸಂHನಂCೆ 7%ೇ ಆ
ೋ� wಾiಾ-1 %ೇಯವ=Dೆ 5ೈಂGಕ 

�ೌಜAನ[, ನQೆ�ರುವ��ಾG�ೆ. 1 ಮತು8 2 %ೇ ಆ
ೋ�ಗಳj wಾiಾ -1 %ೇವರನು: Oೇಶ[Oಾ\�ೆ 
3ಾ>ಸುವ ಉ�ೆ9ೕಶPಂದ ��ಾ[2ಾ[ಸ 3ಾಡುವ ��ಾ[ಸಂiೆpಯ ಬ]4ಂದ ಅಪಹ=� 

OೇಶOಾ\�ೆಯ��, 7%ೇ ಆ
ೋ�Dೆ   ಅWಾ�ಪ8 ವಯ�Jನ 2ಾಲIಯನು: ಅWಾ�ಪ8 MದG�ರುvÁÛgÉ. 
 

7 %ೇ ಆ
ೋ� ಮಹಮ,- ಶ=ೕe £ÀÄ  1 =ಂದ 2%ೇ ಆ
ೋ�ಗಳj, 3, 4, 5, 6 %ೇ 
ಆ
ೋ�ಗಳ �ೊCೆ iೇ= ನQೆಸು78ದ9 Oೇಶ[ ಗೃಹದ��, 1%ೇ ಆ
ೋ� `ೕ>ದ �ಾಂQೋS ನು: 
ಬಳ��ೊಂಡು 7 %ೇ ಆ
ೋ�ಯು ತನ: ಗುWಾ8ಂಗವನು: ಅWಾ�ಪ8 ವಯ�Jನ wಾiಾ -1 %ೇಯವರ 

ಗುWಾ8ಂಗ�ೆa, FಾI ಸಂkೋಗ 3ಾ>ರುCಾ8%ೆ, 
 

3%ೇ ಆ
ೋ�Cೆಯು ಅWಾ�ಪ8 ವಯ�Jನ wಾiಾ-1 %ೇಯವರನು: 5ೈಂGಕOಾG ಉ�ೆ�ೕI� 

ನಂತರ ಮುಂದುವ
ೆದ Pನಗಳ��, ಇತರ
ೊಂPDೆ 5ೈಂGಕ I��ೕ Fಾಗು 5ೈಂGಕ ಸಂkೋಗ ನQೆಸುವ 

ಉ� 9ೇಶPಂದ ಪ�ಕರಣದ��, 3%ೇ ಆ
ೋ�Cೆಯ ವಶPಂದ iಾ��ೕನ ಪ>�ದ ನ F-1 ಎಂದು ಗುರುತು 
`ೕ>ದ r2ೈt � ನ�� ದ, iೆbJ �>ೕxೕ ಮತು8 ಪ�ರುಷರ ಮತು8 ಮfhೆಯರ ಆc�ೕಲ Hತ�ಗಳನು:, 
wಾiಾ-1 %ೇಯವ=Dೆ Cೋ=� ಉ�ೆ�ೕI�ರುವ��ಾG�ೆ. 

 

1 =ಂದ 6 %ೇ ವ
ೆGನ ಆ
ೋ�ಗಳj iೇ= ಅWಾ�ಪ8 ವಯ�Jನ 2ಾಲIVಾದ wಾiಾ -1 

%ೇಯವರನು:, 7 ಆ
ೋ�Dೆ ಸಂkೋಗ ನQೆಸಲು ಪ�wೋP� wಾiಾ-1 %ೇಯವರು OೇZಾ[ಗೃಹದ�� 
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ಇರುವ �� �ಾ[3ಾರದ��, ಸಂಗ�fಸ5ಾಗುವ �>ೕxೕ �ೕvೋಜನು: wಾiಾ -1 %ೇಯವ=Dೆ 
Cೋ=�, ಅದನು: wಾiಾ-1 %ೇಯವರ ಮ%ೆಯವ=Dೆ Cೋ=� 3ಾನ ನಷT 3ಾಡುವ 2ೆದ=�ೆ 
FಾIರುವ�ದಲ��ೇ wಾiಾ -1 %ೇಯವರನು: 1 ಮತು8 2 %ೇ ಆ
ೋ�ಗಳj iೇ= 2%ೇ ಆ
ೋ�ಯ 2ಾಬು8, 
�ೆಎt-14-ಎಎ-6969%ೇ �ಾ=ನ��, ಮಂಗಳ<ರು 2ಾರ0 3ಾt �ೕರಂ 3ಾt �\ iೆಂಟ? 3ಾt 

ಇCಾ[P ಮ%ೋರಂಜ%ೆ `ೕಡುವ Fೆಸ=ನ��, ಸುCಾ8>�, ಅವ=Dೆ ಐ�ಾ
ಾ' gೕವನದ ಆiೆ Cೋ=� 

ಹಣದ ಆ'ಷ ಒ>R, ಹಣವನು: ಸFಾ `ೕ> ತಂ�ೆ Cಾ4 �� ಸಂರ�ತ�Pಂದ Fಾಗು wಾiಾ 1 %ೇಯವರು 
��ಾ[2ಾ[ಸ 3ಾಡಲು Fೋಗುವ ��ಾ[ ಸಂi pೆಯ ಮುಖ[ಸ8=Dೆ 7]ಯದಂCೆ wಾiಾ 1 %ೆಯರನು: 
ಅಪಹ=� �ೊಂಡು FೋG OೇZಾ[ಗ�ಹ�ೆa ಬಂದ �ಟಪ�ರುಷ=Dೆ ಒ�B�ರುCಾ8
ೆ, 7 %ೇ ಆ
ೋ�ಯು 1 

ಮತು8 2 %ೇ ಆ
ೋ�ಗಳ OೇZಾ[ಗೃಹದ�.. wಾiಾ -1 %ೇಯವ=Dೆ ಸಂkೋಗ 3ಾ> ಅCಾ[wಾರ 

ಎಸGರುCಾ8%ೆ. 
 

1 =ಂದ 6 %ೇ ವ
ೆGನ ಆ
ೋ�ಗಳj OೇZಾ[ವೃ78 ನQೆಸುವ ಉ� 9ೇಶPಂದ wಾiಾ-1 

iೇಯವರನು: 1 ಮತು8 2 %ೇ ಆ
ೋ�ಗಳj 2 %ೇ ಆ
ೋ�Dೆ iೇ= �ಾರು ನಂಬ? ನ �ೆಎt-14-ಎ ಎ -

6969 %ೇದರ°è, ಮಂಗಳ<ರು ನಗರದ §®äoÀ  ಪದ� ಪ|ವA �ಾ5ೇ� ಬ]4ಂದ ಪ�ಸ5ಾ4� 

ಅಪಹ=� �ೊಂಡು ಬಂPದು9, 2%ೇ ಆ
ೋ�ಯ 2ಾ>Dೆ ಆ�ಾರದ Xೕ5ೆ ಅ�kೋಗದ�ರುವ ಮ%ೆಯನು: 
2%ೇ ಆ
ೋ�ಯು 7]ದು 7]ದು 1%ೇ ಆ
ೋ�xಂPDೆ iೇ=�ೊಂಡು OೇZಾ[ಗೃಹವ%ಾ:G 

ಉಪxೕG�ರುCಾ8
ೆ. 1 =ಂದ 6 %ೇ ವ
ೆGನ ಆ
ೋ�ಗಳ WೈI 3=ಂದ 6 %ೇ ಆ
ೋ�ಗಳj OೇZಾ[ 
ವೃ78 ನQೆಸಲು ಅನುಕೂಲOಾಗುವಂCೆ FೊರG`ಂದ G
ಾIಗಳನು: ಕ
ೆದು�ೊಂಡು ಬಂದು 1 ಮತು8 2 %ೇ 
ಆ
ೋ�ಗ]Dೆ ಸFಾಯ 3ಾ>ರುCಾ8
ೆ. 

 

2020%ೇ ಇಸ�ಯ��, OೇZಾ[Oಾ\�ೆ �ಾಲವನು: ನQೆಸುವ ಏ�ೋ�ೆ9ೕಶPಂದ ಆ
ೋ�ಗhೆಲ� 
ರೂ ಒಮ,ನ�J`ಂದ ಅವ
ೊಳDೆ `ಧA=�, ದೂರOಾ�ಗಳ ಮುzಾಂತರ ಪರಸBರ ಸಂಪIA��ೊಂಡು 
ಸಣo ವಯ�Jನ ಅOಾ¥ÀÛ ಹುಡುGಯರನು: Fೆಂಗಸರನು:, OೇZಾOಾ\�ೆDೆ ಬಳ��ೊಳj�ವ
ೇ, ಸಮಯ 

ಸಂಧಭAಗುಣOಾG ಆ
ೋ�ಗಳj ಎಲ�ರೂ iೇ= ಸಂಚನು: ರೂ�� ಸಂತ�i 8ೆ ಹುಡುGಯರನು: 
OೇZಾOಾ\�ೆDೆ ಒತ8ಡ Fೇ= ಕ
ೆ4��ೊಂಡು 1 ಮತು8 2 %ೇ ಆ
ೋ�ಗಳj iೇ= Oಾಸ8ವ[�ಾaG 

2ಾ>DೆDೆ ಪQೆದು�ೊಂಡ ಮಂಗಳ<ರು ನಗರದ ನಂPಗುQ Rೆ ಎಂಬರುವ ಎ@ ಎS ಆ? Oೆ@T DೇU 

�Vಾನ ಅWಾUA XಂU ನ Wಾ�U ನಂಬ? 402 ಮ%ೆಯ��, ಅWಾ�ಪB ವಯ�Jನ 2ಾಲIಯರನು:, 
ಮತು8 ಯುವ7ಯರನು: ಬಳ��ೊಂಡು OೇZಾ[Oಾ\�ೆ ನQೆ� ಅ��Dೆ ಬರುವಂತಹ Dಾ�ಹಕ=ಂದ FೆHmನ 

ಪ�3ಾಣದ ಹಣವನು: ಪQೆದು wಾiಾ 1 ಮತು8 wಾiಾ 2 ರವ=Dೆ ಅಲB ಪ�3ಾಣದ ಹಣವನು: `ೕ> 

ವ[ವ�pತ �ಾಲವನು: ನQೆ��ೊಂಡು ಸಂಚು ರೂ��ರುCಾ8
ೆ. 
 

ಆ
ೋ�ಗಳ ಈ ಸಂHನಂCೆ ಆ
ೋ� 5 ಮತು8 6 %ೇಯವರು ಅWಾ�ಪ8 ವಯ�Jನ wಾiಾ 2 

%ೇಯವಳನು: 1%ೇ ಆ
ೋ�ಯ ಮ%ೆDೆ ಕ
ೆದು�ೊಂಡು ಬಂದು 1,2,3,4 %ೇ ಆ
ೋ�ಗ]Dೆ ಪ=ಚಯ 
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3ಾ>��ೊಟುT OೇZಾ[Oಾ\�ೆDೆ ಬಳ��ೊಂಡು ಅWಾ�ತರು %ಾ%ಾ ಸಮಯದ��, 2ೇ
ೆ 2ೇ
ೆ ವ[I8ಗ]Dೆ 
OೇZಾ[Oಾ\�ೆDೆ `ೕ>ದುದಲ�ೇ wಾiಾ 2 %ೇ ಯವರು. 1%ೇ ಆ
ೋ�ಯ ಮ%ೆDೆ OೇZಾ[Oಾ\�ೆDೆ 
2ಾರ�ೇ ಇದ9 ಸಮಯದ��, wಾ iಾ 2%ೇ ಯವರು 1%ೇ ಆ
ೋ�ಯ ಮ%ೆDೆ ಬಂದ �>xೕವನು: 
Oೈರt 3ಾಡುವ��ಾG 2ೆದ=� wಾiಾ 2 ರವರ ಮುzಾಂತರ wಾiಾ 1 %ೇಯವರನು: OೇZಾOಾ\�ೆ 
ಬDೆl ಬರ3ಾ>��ೊಂಡು wಾiಾ 1 %ೇಯವಳj ಅWಾ�ಪ8¼ÉAzÀÄ 7]ದೂ ಸಹ ಅವರ ಇw �ೆDೆ �ರುದ!OಾG 

ಅವಳನು: ಪ�ಸ5ಾ4� ಊಟ 7ಂ> Fಾಗೂ ವಸು8 �ೊ>ಸುವ ಆ'ಷವನು: ಒ>R, OೇZಾ[Oಾ\�ೆ ನQೆಸುವ 

�ಾಲದ��, �ಲುIಸುವ ಉ�ೆ9ೕಶPಂದ ಅಪಹರಣ 3ಾ> ಅವರ ಮುಗ!Cೆಯನು: Fಾಗೂ 

ಅಸFಾಯಕCೆಯನು: ಬಳ��ೊಂಡು ಹಣದ ದು5ಾAಭವನು: ಪQೆದು�ೊಂ>ರುCಾ8
ೆ. 
 
 1 =ಂದ 6 %ೇ ಆ
ೋ�ಗಳj ಅWಾ�ಪ8 ವಯ�Jನ wಾiಾ 1 ಮತು8 2 %ೇಯವರನು: 

ದುರು� 9ೇಶವನು: ಇಟುT�ೊಂಡು iೆ:ೕಹ 2ೆಳ�. ��ೕ7ಸುವಂCೆ CೋಪA>� ನಂ��ೆಯನು: ಹು\T� 

ಅವ
ೊಂPDೆ ಸಲುDೆ4ಂದ ಇರುವಂCೆ %ೋ>�ೊಂಡು OೇZಾ[Oಾ\�ೆ ನQೆಸುವ ದುರು� 9ೇಶPಂದ ಮ%ೆDೆ 
ಕ
ೆ4� ಹಣ�ಾaG 2ೇ
ೆ 2ೇ
ೆ Pನಗಳ�� ಆ
ೋ� 7%ೇಯವ=Dೆ ಅCಾ[wಾರ�ೆa ಅವ�ಾಶ 3ಾ>�ೊಟುT, 
2ಾPತರ ಅಸFಾಯಕCೆಯನು: ದುಬAಳ�ೆ 3ಾ> �ೊಂ>ರುCಾ8
ೆ. 

 

ಅWಾ�ಪ8 2ಾಲIVಾದ wಾiಾ 1 %ೇಯವರನು:, 1 =ಂದ 6 %ೇ ಆ
ೋ�ಗಳj ದುರು�ೆ9ೕಶPಂದ 

ಮ%ೆDೆ ಕ
ೆ4� ಹಣ�ಾaG ಆ
ೋ� 7 %ೇ ಯವ=ಂದ ಅCಾ[wಾರ�ೆa, ಅವ�ಾಶ ಕ�B��ೊಟುT 7 %ೇ 
ಆ
ೋ�ಯು wಾiಾ 1%ೇ ಯವ=Dೆ ಅCಾ[wಾರ ಎಸGದು9, ಅಲ��ೇ 1=ಂದ 6%ೇ ಆ
ೋ�ಗಳj 
ಅCಾ[wಾರದ ನಂತರ wಾiಾ 1 %ೇಯವಳj 1%ೇ ಆ
ೋ�ಯ ಮ%ೆDೆ ಬಂದು Fೋದ Fಾಗೂ 

OೇZಾ[Oಾ\�ೆಯ �ಾಲದ��, ಪರ ಪ�ರುಷ
ೊಂPDೆ ಇರುವ kಾವHತ�ಗಳನು: wಾiಾ 1 %ೇಯವ=Dೆ 
ಅ=�ಲ�ದಂCೆ ಮ%ೆDೆ ಅಳವ>�ದ �� �ಾ[X
ಾದ��, iೆ
ೆ f>ದು ಅವ�ಗಳನು: Oೈ/ೈ ಮೂಲಕ �ೕ�� 

�a�ೕ� ZಾU ಗಳನು: �ೕ>xೕಗಳನು: ಸಂಗ�f� ಆ �a�ೕ� ZಾU, �ೕ>xೕಗಳನು: wಾiಾ 1 

%ೇಯವರ r2ೈಲlಳ��, ಕಳjf� ಪರ ಪ�ರುಷ
ೊಂPDೆ ಇರುವ `ಮ, Hತ�ಗಳನು: ಮ%ೆಯವ=Dೆ, 
iೆ:ೕfತ=Dೆ, �ಾ5ೇgDೆ Fಾಗೂ 3ಾಧ[ಮ�ೆa `ೕ> Oೈರt 3ಾಡುCಾ8%ೆಂಬ 2ೆದ=�ೆಯನು: ಒ>R 
ಒCಾ8ಯ ಪ|ವAಕOಾG Xೕ�ಂದ Xೕ5ೆ ಈ OೇZಾ[Oಾ\�ೆಯ ವ[78ಯ��, kಾG 3ಾಡಲು ಮ%ೆDೆ 
ಕ
ೆದು�ೊಂಡು ಬಂದು ಹಲOಾರು 2ಾ= ಪ�ರುಷ=ಂದ wಾiಾ 1%ೇಯವರ ಇw �ೆDೆ �ರುದ!OಾG ಸಂkೋಗ 

3ಾ>�ರುCಾ8
ೆ. 
 

1%ೇ ಆ
ೋ� ಶ'ೕ%ಾ ಎಂಬವಳj ಕ
ೆದು�ೊಂಡು ಬಂದಂತಹ wಾiಾ 1%ೇಯವ]Dೆ  3%ೇ 
ಆ
ೋ� ಅiಾ, @ ಸ%ಾ (4) 17, r2ೈt ನ��ರುವ ಆc�ೕಲ ಸಂkೋಗದ ದೃಶ[ಗಳನು:, Fಾಗೂ 

5ೈಂGಕCೆDೆ ಉ�ೆ�ೕIಸುವ ಉC 8ೇಜನ�ಾ= �ೕ>x I�ಪlಳನು: wಾiಾ 1 %ೇಯವ]Dೆ Cೋ=� 

ಗಂಡಸ
ೊಂPDೆ ಮಲG�ೊಂಡು 5ೈಂGಕCೆDೆ ಸಹಕ=�ದ��, ತುಂ2ಾ ಹಣ ಗ]ಸಬಹು�ೆಂದು ಒಂ�ೆರಡು 
2ಾ= ಗಂಡಸ
ೊಂPDೆ ಮಲGದ ನಂತರ ಆ2ಾ[ಸOಾG Fೋಗುತ8�ೆ ಎಂದು ಅWಾ�ಪ8ಯರ ಮನಸJನು: 
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5ೈಂGಕCೆDೆ ಕಲು�ತDೊ]� ಪರ ಪ�ರುಷ
ೊಂPDೆ ಸಂkೋಗ 3ಾಡಲು ಒCಾ84� OೇZಾ[Oಾ\�ೆDೆ 
ಇತರ ಆ
ೋ�ತ
ೊಂPDೆ ಸಹಕ=�ರುCಾ8
ೆ.  

 

wಾiಾ 1 %ೇ ಅWಾ8ಪ8 2ಾಲIಯನು: ಆ�ೆಯ ಇwೆ�Dೆ �ರುದ!OಾG, ಪಸ5ಾ4�, 7ಂ> `ೕ>, 

7ರುDಾಟ, Oಾಹನದ��ನ ಓQಾಟದ Fೊಸ ಅ'ಷವನು:  ಒ>R ��ೕ7ಸುವಂCೆ %ಾಟಕOಾ>, ಅವರ ಆತ, 
�Zಾ�ಸವನು: ಗ]� ಮ%ೆDೆ ಕ
ೆದು�ೊಂಡು FೋG Oಾಸ8ವ[ದ ಮ%ೆಯ�� ಇವರನು: OೇZಾ[Oಾ\�ೆDೆ 
ಬಳ��ೊಳj�ವ ದುರು� 9ೇಶPಂದ ಸಮಯ ಸಂಧಭA�ೆa ಅನುಗುಣOಾG ರH�ದ ಸಂHನ ಅನ�ಯ 

OೇZಾ[Oಾ\�ೆ ನQೆಸಲು ಬಳ��ೊಂ>�ಾ9
ೆ. 
 

1 ಮತು8 2 %ೇ ಆ
ೋ�ಗಳj ಸಂಪ|ಣAOಾG OೇZಾ[ವೃ78ಯ ಗ]�ೆ4ಂದ gೕವನವನು:, 
ನQೆಸು78ದು9, ಆ
ೋ�ಗಳ WೈI 3 =ಂದ 6 %ೇಯವರು OೇZಾ[ವೃ78ಯನು: ನQೆ� gೕವನ ನQೆಸು78ದು, 
Fಾಗು 1 =ಂದ 6 %ೇ ವ
ೆGನ ಆ
ೋ�ಗಳj ಅWಾ�ಪ8 ವಯ�Jನ 2ಾಲIVಾದ wಾiಾ -1%ೇ ಯವರನು: 
OೇZಾ[ವೃ78Dೆ ಇ]� ಅದ=ಂದ ಗ]� ಹಣPಂದ gೕವನ ನQೆಸು78ದ9ರು. 1 =ಂದ 6%ೇ ಆ
ೋ�ಗಳj 
wಾiಾ -1 %ೇಯವರನು: 2ೆದ=� ಅವಳ ಸಮ,7 ಇಲ��ೆ wಾiಾ-1 %ೆಯವಳನು: OೇZಾ[ಗೃಹ�ೆa, 
ಪ�ೇಪ�ೇ Fೋಗಲು Wೆ�ೕ
ೇ��ರುವ�ದಲ��ೇ wಾiಾ-1 %ೇಯವರು ಅವರ ��ಾ[kಾ[ಸ 3ಾಡು78ದ, 

�ಾ5ೇ� ಬ]4ಂದ ಅಪಹ=� OೇZಾ[ಗೃಹ�ೆa ಕ
ೆದು �ೊಂಡು ಬಂದು wಾiಾ -1 %ೇಯವರನು: 
OೇZಾ[ವೃ78 ನQೆಸುವ
ೇ Pಗ�ಂಧನದ���ರುCಾ8
ೆ, ಅWಾ�ಪ8 ವಯ�Jನ wಾiಾ-1 %ೇಯವರನು: ಅವಳ 

ಇwೆ�Dೆ �ರುದ!OಾG Oೇಶ[Oಾ\�ೆ, ಉ� 9ೇಶPಂದ 1 ಮತು8 2%ೇ ಆ
ೋ�ಗಳj ಅಕ�ಮOಾG ನQೆಸು78ದ9 
OೇZಾಗೃಹದ�� Pಗ�ಂಧನದ��=�, 1 =ಂದ 6 %ೇವ
ೆGನ ಆ
ೋ�ಗಳj iೇ=�ೊಂಡು wಾiಾ-1 

%ೇಯವರನು: 7%ೇ ಆ
ೋ�xಂPDೆ 5ೈಂGಕ ಸಂkೋಗ Fೊಂದ� ಎಂಬ ಉ� 9ೇಶPಂದ `ಬAಂ�� 7 

%ೇ ಆ
ೋ� ಅWಾ�ಪ8 ವಯ�Jನ 2ಾಲI wಾiಾ-1 %ೇಯವರನು:, ಅCಾ[wಾರ ಎಸಗಲು ಸಹಕ=�ದು9, 7 

%ೇ ಆ
ೋ�ತನು ಅWಾ�ಪ8 ವಯ�Jನ wಾಸ-1 %ೇ ಯವರನು: 1 ಮತು8 2 %ೇ ಆ
ೋ�Cೆಯವರು 
ನQೆಸು78ದ9 OೇZಾ[ಗೃಹದ��, ಅCಾ[wಾರ ಎಸGರುCಾ8%ೆ. 1 =ಂದ 6%ೇ ಆ
ೋ�ಗಳj iೇ= ದೂರOಾ� 

ಮುzಾಂತರ OೇZಾ[Oಾ\�ೆDೆ G
ಾIಗಳನು: ಸಂಪIA� OೇZಾ[ಗೃಹ�ೆa ಬರುವಂCೆ ಪ�wೋP�ರುCಾ8
ೆ. 
 

ಆದುದ=ಂದ ಆ
ೋ�ಗಳj 120(©), 354(J), 354(�). 363, 366(J) 370(J) 370(4), 

376, 109,506, dvÉUÉ  34 L¦¹ ªÀÄvÀÄÛ PÀ®A: 4, 12, 14, 17, 18, 19 ¥ÉÆÃPÉÆìÃ PÁAiÉÄÝ ªÀÄvÀÄÛ PÀ®A  3, 

4, 5, 8 Ln¦ DPïÖ, ºÁUÀÆ 67(©) Information Technology Act ರಂCೆ ಅಪ
ಾಧ ಎಸGರುCಾ8
ೆ 
ಎಂಬು�ಾG ಸ���ದ �ೋ�ಾ
ೋಪ�ಾ ಪತ�.” 

 

 
The afore-quoted contents of summary of the charge sheet, as 

observed hereinabove, bring out horrendous offences committed by 
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every accused including the petitioner. The petitioner is said to 

have indulged in sexual intercourse with a minor and not stopping 

at that indulged in videographing the incidents through his phone 

and is now threatening to make it viral on social media or on any 

other website. It is then the complainant come out of clutches of 

accused No.1 and generates courage to register complaints.  

 

 11. The contention of the learned senior counsel appearing for 

the petitioner that multiple FIRs are registered on the very same 

incident sans substance as there was physical contact of every man 

who had come in contact with a minor girl. Those are separate 

incidents which may have happened on the same day. The accused 

are different as every man was different. Merely because the victim 

is the same, it cannot be said that only one crime should have been 

registered and all of them should be put in one basket as accused in 

the said crime. Therefore, the submission of the learned senior 

counsel for petitioner that there are multiple FIRs registered by the 

State and it is an abuse of the process of law is unacceptable.  

 
 12. The other submission of the petitioner is that a customer 

should be absolved and not liable to be prosecuted under the 
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Immoral Traffic (Prevention) Act and, therefore should be let off is 

again unacceptable as, it is not a case where the alleged victim was 

above 18 years and it is not a case that the Police have conducted a 

search and unearthed any incident in a particular place which has 

been used to run a rocket of prostitution.  Here it is the 

complainant herself who registers the complaint. She is the victim 

of sexual abuse and has registered the said complaint. Therefore, 

the learned senior counsel cannot draw parallel to a search being 

conducted on spa, brothel or a lodge where the customer is found 

to have indulged in such activity with the victim. It is in those cases 

under the Immoral Traffic (Prevention) Act, those customers have 

been let off the hook. The case at hand is not the one of that kind.  

The offences do not stop at POCSO but even under the Information 

Technology Act for having threatened the victim that her videos 

would be uploaded on multiple websites.  

 

13. If the contention of the petitioner is accepted that he is a 

customer and he should be let off, it would be putting a premium 

on the activities of the petitioner who has indulged in such acts 

which prima facie meet the ingredients of all the offences alleged 
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against him. Technicality or hyper-technicality cannot mask the 

allegation of the kind alleged in the case at hand.  

 

 
 14. Finding no merit in the petition, the petition meets its 

dismissal.  Accordingly it is dismissed.  

It is made clear that the observations made in the course of 

the order are only for the purpose of considering the case of the 

petitioner under Section 482 of Cr.P.C. and shall not influence 

further proceedings pending against other accused.   

 

 Consequently, I.A.No.1/2022 also stands dismissed. 
 

 

 

 

Sd/- 

JUDGE 
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CT:MJ  
 

 




